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REGISTER

h‘d Registr o {OQ‘O&’-
Opder dated 13,06.08

Heard Mr, D.,K, Mohanty, 1d. Counsel appearing
for the Applicant and Rr, U,B, Mohapatra, 1d. Sr.
Standing Counsel on whome a copy of this Original

Applic ation

has already been served.
|
Kartik Chandra Barkk was a pension holder under !

Postal Department‘gllowing to his death, his wife

Satyabhama Barkk ( Respondent No.4) is getting

family pension. By £iling this présent Original

Application 3

pension holder(Shri Kartik Chandra Barik)being

the two minor children of the original

represented t hrough their elder brother Shri Sangram

Keshari Sarik haw disclosed that their mother
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(holder of the family pension) is not gekking

12,
taking care of them ( Applicants, Markat Keshari

——— -

Barik and Lalatendu Keshari Barik) and that

their representation under Annesure A/7T dated

10.04.,05 to the Department has remaind unheeded q»

In course of the hearing of this case/ Hre

D.K. Mohanty, Ld. Counsel for the applicant has filed

a memorandum seeking permission to withdraw this
present Original Application to work out his
remedy ( for both the minor ,&pplic ants) outside

the jurisdiction of this Tribunal,

" In the aforesaid premises} this Original Appli=-

cation N0.506/05 is hereby permitted tkoithdrawn.

send copies of the order to the Respondents/

along with copies of this Original Application) and

i

free copies of this order be handed over to the

Ld. Counsels of both the parties,

13 /o@/of/
r (Ju‘lcial)




